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Panchayat or Zila Parrchayat as the case may be, any property vested in the State
Governtnent.

(2) The State Governrnent rnay, resume any property vested in the Panchayat
other under sub-section (l). No conrpensation other than the amount paid by the
Panchayat for such transfer or the market value at the date of resumption of any
buildingor rvorks erected or executed on such propqrty by the Panchayat shall be
payable:

Provided that no cornpensation shall be payable in respect of building,
structure or lvorks constructed or erected in contravention ofthe tenns and conditions
ofthe vesting.
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Sec. 63. Assignment of funds to thc Panchayat.- The State Government
may assign to a Panchayat such taxes, tolls and fees levied and collected by tlre
State Govenrrnent and may make grant-in-aid from the consolidated fund of the
State for such purposes and subject to such conditions and lirnits as the State
Govenrment rnay deern fit. : .
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Sec. 64. Grant-in-aid to Panchayat.- The State Government shall make
grant-in-aid to the Panchayats as may be decidcd on the basis of recommendations
of the State Finance Comrnission.
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Sec. 65. Transfer of immovablc propcrty.- ( I ) No inrmovable property
vested in or belonging to a Panchayat shall be transferred by sale, gift, mortgage or
exchange or by lease for a period exceediug three years, or otherrvise except with
the sanction of the State Government or any ofTicer authorised by it in this behalf.

(2) The procedure oftransfer ofirnnrovable property shall be such as may
be prescribed.
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66. Panchayat Fund.- (1) Every Panchayat shall establish a fund to be

called the Panchayat Fund and all sums received by the Panchayat, shall fonn part
ofthe said Fund.

(2) Subject to- the provisions ofthis Act and the rules made thereunder, all
properly vested in the Panchayat and the Panchayat Fund shall be applied for the
purposes of this Act or for other purposes cotrnected with activities for the
r-levelopment of Panchayats generally or for such other expenses as the State
Governrnent rnay approve on an application ofPanchayat or otlrerrvise in the public
interest. The Panchayat Fund shall be kept in the nearest Goverument Treasury or
Sub-Treasury or Post Office or Cooperative Bank or Scheduled Bank or its branch.

amount allotted to the Panchayat by the State Government or any

for any specified work or purpose shall be trtilised
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(3| An
other person or local authori
exclusively for sirc wor orpurposes and in accordance with such ittstrttctions as

the State Goventment may either generally or specially isstre in this behalf
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